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BEFORE THE NATIONAL GREEN TRIBLINAL, WESTERN

ZONE, PUNE

APPLTCATTONNO. 104 OF 2016 (WZ)

Prakash Agrawal Applicant

Versus

Nahar Builders Limited & Ors. Respondents

LIMITED AFFIDAYIT IN REPLY ON BEHALF OF

RESPONDENT NO. 1 IN RESPON SE TO AFFTDAYIT ON

HEMANI
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COMPUTATION OF DAMAGESD ATED 2IST MAY 2022

I, Mr. Mahesh Pradhan, s/o Mr. Chintamani Pradhan, aged 60

years, an adult, Indian inhabitant, residing at A-l/501 & 502,

Raunak Park, Pokharan Road No. 2, Thane (West) - 4OO 062,

being a Director and an authorized signatory of Respondent No.

l, having my office at B-1, Mahalaxmi Chamberc, 22,

Bhulabhai Desai Road, Mumbai - 400 026, do hereby state on

solemn affirmation as under -

1. I am Vice President: Estate & Legal of Respondent No. I

abovenamed. I am aware of the facts involved in the present

case on the basis of the records maintained by Respondent No.

1 in its ordinary course of business and on the basis of my

personal knowledge. I have perused the present Affidavit on

computation of damages dated 2l$ May 2022 ("the said

Affidavit") filed by the Applicant. I am filing this preliminary

Affidavit for the limited purpose of raising preliminary

objections without getting into/dealing with the merits of the

said Affidavit. I have been duly authorised by Respondent No.

I to file the present Affidavit.
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2. At the outset, I deny each and every statement, averment,

contention and/or submission contained in the said Affidavit as

if the same is set out hereinafter and denied in seriatim. I repeat,

reiterate and confirm the contents of the Affidavits filed by

Respondent No. I in Application No. 104 of 2016 (WZ) and all

the InterlocutoryAvliscellaneous Applications filed by

Respondent No.I herein and deny anything contrary thereto or

inconsistent therewith. Nothing contained in the said Affrdavit

shall be deemed to be admitted by me or Respondent No. 1 for

want ofspecific traverse. I hereby reserve RespondentNo. I's

right to file a detailed Affidavit in response to said Affidavit, as

and when required.

3. At the outset, I say that the said Affidavit is defective, wholly

misconceived, erroneous and bad in law and deserves to be

rejected in limine with exemplary costs.

4 At the further outset, it is submitted that the contents of the said

Affidavit are baseless, unsubstantiated and based on the

Applicant's imagination. The Applicant is neither qualified nor

does he so claim to have any expertise in the held of

environment. The contents of the said Affrdavit are not based

on or corroborated by any Report of any

individual/body/institute/organisation having the necessary

qualifications or expertise. In light of the aforesaid, the said

Affidavit ought to be discarded from consideration by this

Hon'ble Tribunal.
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5. Without prejudice to the aforesaid, the State Level Environment

Impact Assessment Authority, Maharashtra ("SEIAA") has

issued Environmental Clearance Certificate dated 25n

September 2019 in respect of the said Project including in

respect of the construction / development works in Sector R-12,

which is the subject matter of the present proceedings

("Environment Clearance Certificate"). Hereto annexed and

marked as Exhibit A is a copy of the said Environment

Clearance Certificate dated 25th September 2019 issued by

SEIAA.

6. Under the said Environment Clearance Certificate, the damage

assessment value was determined as Rs. 13,48,00,000/-

(Rupees Thirteen Crores Forty Eight Lakhs Only) and SEIAA

had directed Respondent No. 1 to carry out environment

restoration programme by utilizing remediation costs to the

extent of the aforesaid amount.

7. Pursuant thereto, Respondent No. t has complied with its

obligations for taking remedial measures to the extent of the

said amount of damage assessment value. This is confirmed by

the Ministry of Environment and Forests and Climate Change

("MoEFCC") in its letter dated 13th Jun e 2022 to SEIAA, inter

alia,recordingthat Respondent No. t has carried out works for

development of Miyawaki plantation and augmentation of

nullah/storm water drainage network and that the aforesaid

works were duly completed. In the said letter, it has also been

duly recorded that Respondent No. I has incurred an
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expenditure of Rs. 13,62,70,880/- (Rupees Thirteen Crores

Sixty Two Lakhs Seventy Thousand Eight Hundred and Eighty

Only) towards the aforesaid works. Further, it has also been

duly recorded that Respondent No. I has made an additional

expenditure of Rs.2,15,00,000/- (Rupees Two Crores Fifteen

Lakhs Only) for providing additional amenities. Alongwith the

said letter, MoEFCC forwarded a detailed Report prepared by

the Scientist-E of MoEFCC, which records the aforesaid

conclusions. Hereto annexed and marked as Exhibit B is a copy

of the said letter dated 13th June 2022 addressed by MoEFCC

to SEIAA along with a copy of the said Report (without its

annexures). I crave leave to refer to and rely upon the annexures

to the said Report, when produced.

8. In fact, the Municipal Corporation of Greater Mumbai, has also

issued a final utilisation certificate dated 10th April 2023 to

Respondent No. 1 certifing that Rs.17,32,96,996.87/- has been

utilised by Respondent No. I for successfully completing

"Miyawaki Forest and SWDA.lalla Works" under the EMP

activity under remediation and natural and community resource

augmentation plan as recommended in the said Environmental

Clearance Certificate. Hereto annexed and marked as Exhibit

C is a copy offinal utilisation certificate dated l0th April2023

issued by Municipal Corporation of Greater Mumbai.

9. It is pertinent to note that, the Applicant had filed his objection,

vide his letter dated 21.11.2017, to the application filed by

o
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Respondent No.1 for grant of Environmental Clearance
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Certificate. Subsequently, the SEIAA had issued the said

Environmental Clearance Certificate to Respondent No. 1.

Respondent No. I had published a Public Notice in the English

newspaper Free Press Joumal and in the Marathi newspaper

Nav Shakti, both on 29th September 2019, informing the public

at large that SEIAA had issued the said Environment Clearance

Certificate and further that copies of the said Certifrcate were

available with the Maharashtra Pollution Control Board and

may be accessed on the website, whose URL was set out in the

said Notices. There was no challenge to the said Certificate,

which has now attained finality.

10. In view of the aforesaid, it is submitted that SEIAA has assessed

the environmental damage and Respondent No. t has already

carried out remediation measures for a value of more than the

said assessed damage value. There is no dispute on either the

damage assessment value or the value of the remediation

measures carried out by Respondent No. l. The concemed

Authorities having adjudicated the damage assessment value,

no such claim can or ought to be entertained at the behest ofthe

Applicant. The claim for or any computation of purported

damages by the Applicant or any other entity is therefore

misconceived, baseless and untenable in law.

11. In the aforesaid circumstances, I submit that the said Aflidavit
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is be discarded by this Hon'ble Tribunal.
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Dhaval Vussonji & Associates (Authorised Signatory)
Respondent No.1Advocate for Respondent No.1

VERIFICATION

I, Mahesh Pradhan s/o Mr. Chintamani Pradhan, aged 60 years, an

adult Indian inhabitant, being authorised signatory ofthe Respondent

No. 1 in the above captioned Application, residing at A-1/501 &.502,

Raunak Park, Pokharan Road No.2, Thane (West) - 400 062, do

hereby verifu that the contents ofthe paragraphs Nos. l to !1 are

true to my personal knowledge I have not suppressed any material

fact.

Solemnly declared at Mumbai )

This ?Jdday of Y1t4'zozt )

Dhava ussonji& Associates (Authorised Signatory)
Respondent No.1Advocate for Respondent No.1
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

rrdr{qqe
Enviroument depadment,
Room No, 217, 2D;d floor,

Mantralaya, Annexe,
Mum-bai- 4O0 032,

Date:September 25, 2019
To,
M/s. Nahar Builders Ltd.
at Plot bearing CTS No. 30Ay'1-14, 304,/1-16, 30A2, 36A"/8, 36-8,50-8, 52-B,53-B & 29V , 284,/3, 28-8,291L,30-A,/1-15,30-
AJ3, 50-C, 53-AJ1-0, 53-C,53-t/1-8,1-C, 44-C,1-D, +4-A, 45, 45ll to 4s/29 (pt), 50-A (pt), 5l-A (pt), 52-A (pt), 48-F (pt), 4B-
F (pt),49, 50-A (pt), 40 (pt),4/2 to 4/59, 4160, 4161, 4-8,20-B ,2SlBlL,26 A,27 ,28N1,29 N, 50 AJ6, 38 (pt), 50A/7, 524/9,
42-D, 43 C/A{pt), 43 C/9 to 43 Cl13, 43 Cl32 to 43 Cl3'7 ,39.A. 14(pt), 36L/4, 50I'/1 l, 52 l,/3, 364J9, 5oA(pt),
52/A(pt),50AJ9, 52AJ6,36 A(P0,364./10, 5oA(pt), 52iA{pt) and 26-C Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra (These City survey nurnbers are for all 22 sectors as per approved layout. The plesent
project is only for 11 sectors [Sectors R-2, R-3, R-4, R-5, R-6, R.12, tl-14, R-18, R-19, R-20 & R-21] wherein work is
commenced/completed and suwey nurn}er for t].le same are marked in bold)

Subject: Environment Clearance for Residential & Commercial Development at Chandivali, Aldheri (E ) Mumbai
Sir

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the Sta[e Level Expert Appraisal CommitteeJt, Maharashtra in its 106th meeting and reconmend
the project for priot' environmenLal clearance to SEIAA. Information submitted by you has been considered by State Level
Environme[t lmpact Assessm8nt Aut]rority in its l74th meetings.

2. It is noted that the proposal is considered by SEAC-ll under screenirg category 8 b (81) as per EIA Notificatiotr 2006.

Brief Information of the project suDmltted by you ls as below r
1.Name of Prolect Residential & Commercial Developmelt at Chandivali, Ardheri (E ) Mumbai

2.Type of ltrsdtutlon Private

3.Name of Project Proponetrt M,/s. Nahar Builders Ltd

4.Name of Consulfilt M/s. ULTRA TECH

s,TYpe of project ResideDtial & Commercia.l DevelopDelt
6.New proJecuexpanslon ln edstlng
prolect/modeElzatlon/dlverslfl cadon
in cxisting prolcct

New application for EC for tle buildrngs conslructed oo site which arc in the pun/iew ofEIA
NotiJicatron (Plinth conrpleLed after 7.?.2004)

7.If eipaDslonldlverslncaHo!,
rf,hettrer euvlronmenlal clearaace
has been obtalned for oisLilg
pr0lect

S.Locatlon of the prolect

Plot bearing CTS No. 30tu1-14, 30tu1-16, 30M, 36L/8, 36-8,50'8, 52-B,53-B & 2sV, 28L,/3, 2&
B,29lr, 30-t/1-1s,30-4/3, s0-C, 53-Ay'l -D, 53-C,53-rV1.8,1-C, 44-C,1-D,44-4, 45,45t1 to 45n9
(pt), 50-A {pr). 5l-A {pt,, 52-A (pt), 48-F (p0, 48-F (pt), 49, 50-A (pt),40 (pt), 4/2 to 4i59, 4i60,
416l, 4-8,20-B .25lBll.2b A, 27 , 2BAJ l, 29 N, 50 4/6. 38 (pt), 50A./7, 52t,/9, 42-D, 43 C/A(pt), 43
C/S to 43 C/13. 4:} Ci 32 to 43 C/37. 39.A, 14(pt), 36tu4, 50,rii 1 1, 52 L/3, 36t/S, 50A(pt),
52/A(pt),50Ai9 , 524,/6,36 A(P1,,36,V10, 50A(pt), 52/A(pt) arrd 26.C Chandivali Farn Road.
Chardivali, Andberi (E), Mumbai- 400072, Maharashlra [Thes6 City sutaev nurrbers are Ior all
22 sectots as per appmved layout. The preseDt projact is only for I I scclois tsectors R-2, R-3,
R-4, R-5, R-6, R-I2; R-l4, R-l8, R-19, R-20 & R-21I wherem work is commenced/completed and
survey number for the same are marked in bold)

g.Taluka Andhei (E)

l0.Village Chandivali

Correspondence Name: M/s. Nahar Builders Lld

Room NuDber: &1
['loor: lIrl$tmlliiisAr-. \ ,'
Bulldlng Namei Mahalaxmi Chambers

Road,lstrcet Natnel I ct\ ('gd:)"o"te />*r22. Bhulabhai Desai Road

Ircality Mahalax$i
City: Mumbai400 026

ll.Whether ln Corporauon /
Municipal / other area Municipal Corporation of Greater lvlumbai (M.C.C,M.) xiY

SEIAA lveetitg No: 774 Meeting Datet August 29, 2019 ( SEIAA-
sT ATEM ENT-OU)OOO I 5 00 )

S EIAA. M I N UTE 5 -OO O O OO2 4 7 O

9EIAA-EC-OOOOln2023

-/--?

-1-5-' 
-

L-
Shr7, Anll Dtqgikor (Member Secr?tory
sE[AA)Pooe 1 of 74
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12.IOD/lOAJConccsstou/Plan
Approlal Number

CER60/BPES/LOL (layout apprcval number)

IoD/loA/CoDcessiodPlan Approval Num.ber: CE/360EPES/LOL (layout approval number)

Approved Bullt-up Arear 319556.91

13.Note on the initiated work (If
appllcable) Detailed sitr history is given in Form I

14.LOl / NOC / IOD from MHADIy'
Other approvals (If appllcable)

ls.Total PIot tu€a ($q. m.) 4, 85,232.67 Sq. lnt. (for total layout)

l6.Deductlons 1,62,039.97 Sq. mt. (for total layoutl

17.Net Plot ar€a 3,23,192.70 Sq.
Authonty): 2.07

mt. (for total layout), Plol area of 11 Sectors (The Project before this Hon'ble
290.02 Sq. mt.

18 (a).Proposed Butlt-up Area (FSI &
Non.Fsl)

FSI area (so. Dr.): Existinq Buildlnqs nol- under punlew of EIA Notiflcationi Some o[ l.he
buildinqs of Sector R2, R3,-R4, R5, R6 & Rl4: 52;036.l3 Sq. mL Buildings undcr purvicw of EIA
Notification: Some of tle bu dinqs of Sector R2, R3, R6, Rl4 and Sectors Rl2, RlB, R19, R20,
R2t:2, ?0,196.94 Sq. mt.

Notr FSI area (so. m.): Biishno Buildrnos nou under Durview of ELA Notillcation: Some of Lho

buildinq6 of Ssctoi R2, R3, R4, (5, R6 & ht4: 15. t 55.36 sq. rDt. Buildinos under purview of EIA
Notillcatrcn: SotDe ol tie bulldhqs of Ssclor R2, R3, Rti, R14 and Sectors R12, Rl8, R19, R20,
R21: 2, 48,326.37 Sq. mL

Total BUA area (6q. n.): 518523.31

18 (b).Approved Bullt up area as per
DCR

App$ved fSI area (sq, m.). 330968.93

ADprovod Non FSI aroa (sq. m.): 263910.52

Dat€ of Approval: 31-08-2016

lg.Total g,round coveragc (m2) ExistiDg B_uildin-Us not underp!-n-iev/,of EIA Notificaton: 9070.59 Sq. Itj.^Elilqings
purview of EIA Notificatjon: 65998.88 Sq. mt. Total Grou[d coverage: 75069.57 Sq.

under
mt.

20.Cround.covengo PorceDtago (%)
(Note: Percentage of plot Dot open
to skv)

23 % of Net PIot area for total Layout 36 % of Net Plot area of 11 Sectors

2l.Estlmatod cost of tho project t7495000000

SEIAA Meaaiag No: 774 Meeting DLtat Augusa 29, 20rg ( SEIAA-
s'rarEMENf -000000 1 500 )

SEIAA.MIN UTE S 40 OU)O2 4 7 O
jEIAA-EC-OOOOtn2023 Poge 2 of 14

shil. Anll Dlgglkor (Member Secrgtory
SE]AA)
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22.Production De
Total (MT/M)Pmduct F*isting (lvff/!t) Proposed (MIA4)Serial

Numler
1

23.'lotal Water Requirement
From M.C.G.M./Tanker water of potable quality for swimming poolSource of water

Fresh water (CMD):
Buildinqs not undel purview of EIA Noti.fication: 512 KLD (For
Domestic: 339 KLD i For FIusNnq:173 KLD) For Buildings under
Durview ofEIA Notiicatron: 1812 KID (For Domestic:1553 KLD + For
Flushinq: 259 KLD)

Recycled water -
Flushinq (CMD)t For Sector R12: 541 KLD

Recycled water -
Gardentug (CMD): 151

Swimming pool
make up (Cum): 14 KLD

Total Water
Requirement (CMD) Buildings not under pun'ierv of EIA Notification: 512 KLD For Buildings

under puwiew of EIA Notificauotrr 2518 KLD

Fire fightlng -
Underground water
tank(CMD):

3088 KID

Ftre ftghttng -
Overhead water
tank(CMD):

1021 KLtl

Dry season:

Excess treated water
Buildings not under puryiew of EIA Notifcation: Untreated sewage 444
KID For Buildings undel purview of ELA Nohficatjon: Untrcatcd : 638
Excess treated from Sector R12 :572 KLD

Source of water From M.C.G.M./Tanker water of potable quality for swimming pool

Fresh watsr (CMD):
Buildinqs not under purview ofELA Notilication: 512 KLD (For
Domestjc: 339 KLD + For Flushing:173 KLD) For Buildings under
purvlew of EIA Notification: 1812 KID (For Domestic:i553 KID + For
Flushing: 259 KLD)

Recvcled water -
Flushing (CMD): For Sector R12: 541 KID

Recvcled water -
Gariiening (CMD): 0

Swimmlng pool
make up (Cum): 14 KLD

Total Water
Reguirement (CMD) Buildings ot under pun iew of EIA Notification: 512 KLD For Buildiugs

under purvrcw of EIA Notification: 2367 KID

FLe flghdng -
Utrdergmutrd watar
tank(CMD):

3088 KLD

Fire tightlng -
Overhead rratsr
tank(CMD):

1021 KLD

Wet soasonr

Excess treated water
Bui.ldings not under purview of EIA Notiication: Untreated sewage 444
KLD For Buildirgs under purview of EIA NoLification: Untreated : 638
Excess treated froln Sector R12 : 723 KID

Detatls of Su.lmmhg
pool (If any)

Slvimming pool make up water requirement: 14 KI
Source: Tanker water ofpotable quality

i

I I
5
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SEIAA Meeting No: 774 Meeaing Dote, August 29, 2019 ( SEIAA-

'TAT 
EMENr -OOOOOO I 5OO )

S E IAA -M I N UTE S -O O OOOO 2 4 7 O

9EIAA-EC-O000002023 Page 3 of 74
Shd, Antl Dlggtkar (Member Secrctory
SEIAA)
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24.Details of Total water consumed
Emuent (CMD)Loss (CMD)Consumption (CMD)Particula

rs

Proposed TotalTotal EdstingTotal Existing Proposed
Water

Require
ment

Existlng Proposed

Domestic

Levol of tie Ground
r,vat€r table; 1.5 mt. and 3.10 mt. belorv ground level

Size and no of RWH
tank(s) and
Quantity:

Nil

NALocation of the RWH
tark(s):

27 nos. of recharge pitsQuantity of recharge
pits:

2.0 m X 1.5 m. X 2.0 m.Size of recharge pits

Budgotary allocation
(capltal cost) :

Rs.81.00 Lacs

Budgetary allocation
(O 6. M cost) !

Rs. 4.05 lacs/annum

2s.Rain Water
Harvestina
(RWH)

Detalls of UGT tanks
lf any :

Location 0f UG tanks: Underground/Basement

Natural watsr
dralnage pattern:

The storm water collected tlrrough [he storm water dt"ins of adequate
capacity will be discharged into the external SWD.

Quantity of stolm
water: 8.50 m3/sec

26.Storar water
drainage

Slze of SWD: 28.30 n3/sec

Sewage generaUon
ln Kl.D:

Existing Buildirgs not unde
Buildilgs under purvl6w of
Sector R2, R3, R6, R-l4, R1
1405 IC-D

r puwiew oI EIA Notificalion: 444 KLD For
EIA Notification: Sorne of the buildings of
8, R19, R20, R21: 638 KLD Sector Rl2:

STP technology:

Fol Buildinqs under purview of EIA Notification , Some of the buildings
of Sector R7, m, R6; R-l4, Rl B, R19, R20 and R21: Disposal to sewei
iine which is fulther connected to Terrninal Tl'eatment Facility of
M.C.G.N'I. Sector Rl2: Existrng S'I? of 950 KI of SAFF Lechnology
{Submeroed Aerobic Fixed FiIm) ofwhich frrrther Auomentation shall be
ione by 500 KI rvilh the help ofMBBR (Moving Bed Eio Rcactor)
technoloqv

Capaciw of STP
(CMD):

Sector R12: Existing STP of 950 KL of SAFF technology (Submerged
Aerobic Fixed Filntof which furtber Auqmentation shall be done by 600
KI with the help ot MtstsR (Moving Bed Bio Reactor) technology

LocaUon & area of
tho STP; Location: Underground And A.reai 1288 Sq. mt.

Budgetary alloca on
(Capital cost)r Rs- 245.15 Lacs

27.Sewaoe and
Waste wf,ter

dg
&

Bu
(o

etary allocatlon
M cost)l Rs. 33,44 Lacs/arulum--:-

I
t
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SEIAA Llee,ing No: 174 Meeti^g Dote, Augus,29, 2019 ( SEIAA-
STATEMENT-OOOOo 0 I 5OO )

S E IAA.M I N UTE S. O O OOOO 2 4 7 O

SE.AA-EC-0000002023
sht'[. Anll Dlgglknr (tulember secretory
SEIAA)Poge 4 of 14
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2B.Solid waste Manaqement

Waste generatlon in
the Pre Construction
and Construction
phase:

Waste ge[erauonl

The excavaled sorl from large bdsements in scctor R12 has been sDread
on reservation oI t{unicipafpark as per condition of lettel. of Intenl
issued by M.C.G.M. After filling and leveling the said park has been
handed over to M.C.G.M. The small suantiw of excess soil from footino
for buildings in ol"her sectors, the sarie has-been spread and used as f
base for de-velopnent of layout RG

Disposal of the
construction waste
debrls:

ConsLlxction waste maLenal oeneraLed durino construcl"ion of Buildino
Rl2/13 and Tenrple shalJ be piartly reused anil lemaining shall be
disposed to the authorized land fill site.

Waste oeneration
in the doeration
Phase: ^

Dry waste:
Exrstinq Buildinos not u nder DuNiew of EIA Notification: 1011 ko/dav :

For Buildinos un-der ourview bf EIA Notification: Some of the buildinis
of secror RZ, R3, R6; R-14, Rl8, Rl0, R20, R21: 1340 kg/day sector "
R12:3242 kg/day

Wet waster
Existing Buildirgs noL under purview of EIA Nor.ificalion: 674 kq/day;
For Buildilgs under purview of EIA Notifrcation : Some of Lhe buildinqs
of Sector R2, R3, R6, R.14, Rl8, R19, R20, R21: 893 kg/day Sect"or R12 r

2161 kg/day

Hazardous wasta:

Biomedical waste (If
applicable):

There is a dispensary & diagnostic center in Sector R18 & R21
respectivelv which generates small quantity of bio-medical waste

STP Sludoe (Drv
sludge): - " 211 kg/day

Others if any: E waste generated from Offrce building in Sector R20: 364 Kg/annurn

Mode of Dlsnosal
of waste:

Dry waster To Authorized rccyclers

Wet waste:

Exishng Buildings not under purview of EIA Notilication: Seqreqaled
waste to M.C.G.M. For Buildinqs under purview of EtA Notificatlon :

Some of the buildinqs of Sectoi R2, R3, h6, R-14, RlB, R19, R20, R21
Segreg-aLed waste tq 1"1.C.G.M. 

. Sector R12: Treatment in Organic
Waste Converter (OWCI

Hazardous waste: Not Applicable

Biomedical waste (If
appllcable):

Aqreement with Slr{S Envoclean P!t. Ltd. for disposal as per Bio-
Ifedical Waste N{anagemetrt Rules, 2016.

STP Sludge (Dry
sludge): Use as manure

Others if any: Storarle of E - Waste in seDarate space within project site and
subseIuentJy handed oveito au[h6rized recyclers'

Area
requirement:

Locatlon(s): Ground floor
Area for the storage
of wasto & other
material:

211.00 Sq. mt. (For Sector R12)

Area for machinery: 36.00 Sq. mt. (For Sector R12)

Budgetary allocauoD
(Capital cost alld
O&M cost)l

Capltal cost: Rs. 14.16 Lacs

O & M cost: Bs. 17.23 Lacs/annum

I

I 4.
6?

AR

ME
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29.Efluent Charecteres tlcs
Effiucnt dscb.rEo
stintudr(MPCB)

Outlet Emusnt
Chartctomctlci

I et Ef,rent
CharectsrosEcsUrltSerlal

Numbcr ParaDetors

Not applieabl€Not applicableNot applicableNot
applicableI Not applicable

Not applicableAmount of emuert geroranon
(CMD):

Not applicableCapacity of the ETP:

Not applicabloAmoutrt of treatsd efrueBt
recycled r

Not applicableAmount ofwator s6nd tn the CEI?:

Not applieabloMenbership of CEl? (if rsqulre):

Not applicablaNotB on ET? to be used

N t!Disposal oftbe gI?

I

t

l,

4.
aa

9,,d.. tl,dl Dlggltur (Ucn,bat sc€lr't',ry
89 A)P,]ga 6 ef rl
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M,trl aa No, 174 l{dq Da,,/. A,{,p,[ 29, 2019 ( $EIAA-

s?rxEuf, Nl{o@lrol 500.,
9EIil.,,,NITIESI0ofr,0,'a'7O

wA.rc-ouiltew,



l3t"v

30.Hazardous Waste Details
Total Method of DisposalSerial

Number Description Cat UOM Existing Proposed

Not
applicable

Not
applicable

NoL
applicable

Not
applicable

Not
applicable Not applicable1 Not applicable

31.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity
Stack No.

Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

DG SetsI

32.Details of Fuel to be used
Serial

Number Tlpe of Fuel Existing Proposed Total

I HSD

Source of FueI

Mode of Transportation of fuel to site

33.Enerqv
Source of power
supply :

TATA Power & Reliallce Infrastructure

During Construction
Phase: (Demand
Load)

DG set as Power
back-up durlng
construction phase

Durtng Operaflon
phase (Connectod
Ioad):

For Buildilgs under puwiew of EIA Notification: 32147 KW

During Operatloa
ohase (Demand
Ioad):

For Buildings under purview of EIA Notificatiorr 20761 KW

Transformer:

DG set as Power
back-up during
operatlon phase

. 5 D.G. sets of capacity 62.5 kVA each . 2 D.G. Sets of capacity 100
kVA each . 1 D.G. Set ofcapacity 160 kVA . 1 D.G. Set of capacity 200
kVA . I D.G. Sets of capacity 320 kVA each . 1 D.G. Set of capacity 380
kVA . I D.C. Set ot capacity 400 kVA . I D.C. Set of capacity 625 kVA

Fuel used: Diesel

Power
requirement:

Detalls of hlgh
tenslon llne passlng
through the plot lf
aDy:

34.Enerqv savinq bv non-conventional method:
. Use of LED Lights
. Use of VFD Fans
. Energy efncient appliances

36.Detail calculations & % of savin *
MUMEAI

qrHAMsHrRSerial
Number Energy Conserv-ation Measures Saving 7o o

"1.21 ok I \ '8il;h11"'
1 Residenlial bu ding

2.741/,)2 Commercial buiJding

3 Hospital buildiug 3.4 0

School building a.'1a % :-4

3T.Details of pollution control Svstems
Existing pollutlon contml system Proposed to be installedSource

Auomentation of STP bv 600 (L MBBR (Movinq Bed- 
Bio Reactor) for Seclor R12 onlvServage

950 KL Sewage Treatment Plant (STP) for Sector R12

SEIAA ltlee,ing No: 174 Meetitry Datet August 29, 2019 ( SEIAA-
STATEMENT -OOOO0 0 I 500 )

s E IAA- Mr N W E S -O O O OOO 2 4 7 0

'ELAA-EC-0000002023

Shri. Anll Dlgglkor (Member Secreaory
sEtA )Poge 7 oi 74



1819

Solid
waste OWC for Sector R12 only

Capital cost:Budgetary allocation
(Capital cost and

O&M cost): O&Mcost

3S.Environmental Manaqement Dlan Budqetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

Air Environment Dust suppression 1.08

2 Air Environment

Ai-r and Noise qualitv:
Sensors for Air quahty

& Noise level
monitoring

i0.50 0.5 (for O & M of sensoE), set up cost for Sensor : 10
lacs

3 Air EnYironment

Air ard Noise qualify
Bv oulside MoEF &" CC ApDroved

Laboratory

0.22

4 Water Envkonment Ddnking water
analysis

0.03

5 Land Environment Site Sanitation 5.00

6 Health & Hygiene Disinfection- Pest
Control at site 1.20

7 Health & Hygiene Health-check-up of
rvorkels 1.50

I Cost towards disaster
management 938.09

b) Operation Phase (with Break-uD):
Serial

Nurnber Component Description Capltnl cost Rs. In
Lacs

Operational and Maintenauce
cost (Rs. In Lacslyr)

AIR & NOISE
ENVIRONMENT -

Cost for Ambient Air
quality & Noise

Monitoring:

On site sensors

No set up cost is
involved as alreadv

consdered
Construction Phase

0.50

2

AIR & NOISE
ENVIRONMENT -

Cost for Ambient Air
guality & Noise

Monitorirrg:

Bv outside MoEF &' CC ADproved
Laboratory

*No set up cost is
rnvolved 1 .10

3

AIR & NOISE
ENVIRONMENT - Cost
for DG Stack Exhaust

Monitorhg
20 nos. of stacks

*No set up cost is
involved 0.96

4
AtR & NOISE

ENMRONMENT - Cost
for Plantauon

Plantatio[ oll green
cover area

298.96 47.83

WATER
ENVIRONMENT - cost

for waste water
treatment

Cost for existing
Sewage Treatment

Plant of caPacity 950
200.15 30.2?

6

WATER
ENVIRONMENT - cost

for waste lJater
treatnlent

Cost for Augmentation
of existinq ST? bv 600

KL
2'7 .00 2.14

7

WATER
EIMRONMENT - Cost

for water & waste
water Monitorinq

OIr site sensor 18.00 1.00 HEMANT

MUIV
lttralEt

1162
IRA

I
WATER

EN\'IRONMENT - Cost
for water & waste
water Mol toring

0.03 2G

By outside N{oEF &
CC Approved
La-boratory

*No set up cost is
involved

SEIAA lqeeaitg No: 774 Meetirg Dotet August 29, 2019 ( SEIAA-
STATEM ENf -000000 1 5 00 )
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9

WATER
EN!'IRONMENT.

Water Consewation
(Rain Water

Harveshng System)

Cost for 27 [os. of
recharge pils 81.00 4.05

10

I.AND
Er{VIRONMENT -Cost

for Solid Waste
Management

Cost for Treatment of
biodegradable

garbage in OWC
14.16 16.99

11

LAND
ENMRONMENT -Cost

for Sold Waste
Management

Cost for monitorino of
oWC manrrre "

*No set up cost is
involved 0.24

12

DISASTER
MANAGEMENT - Cost

towards Disaster
Management

+* 2500.20 25.00

13

*No set up cost is
involved as monitoriro
shall be carried out bi

Private MoEF
Approved Laboratory ;
*+ Cost of Rs. 2375.19

Crore is alreadv
incurred towarrls

Disaster MauagemeDt.
Please note capital
cost of Rs 5q4 27
Crores is alreadv

incurred

39.Storage of c emrc I e osrve azardous/toxic
s ce

Descrlptlon Status Iocatlon
Storago
Capacltv
ir MT

Madmum
Quantlw

of
Storage
at atry

Poht of
time ln

MT

Consumption
/ Month ln

MT
Source of

supply
Msans of

tratrEportatiotr

Not applicable Not
applicable Not applica]rle Not

applicalle
Not

applicable Not applicatrle
Not

applicable Not apDlicable

40.Anv Other Information
No Irformatlon Available

SEIAA Meeting No: 774 lwee,ing Dote: Augus, 29, 2019 ( SEIAA-
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3. The proposal has been considered by SEIAA in its 174tI meetlng & decided to accord environmental
cleararice to the said project under thri provisions of Environmentlmpact Assessmenl Notilication, 2006
suhject to furplemetrtauotr of the following lerms and conditionsr

Specllic CotrditioDs:

l82A

Page 10 of
14

_{->.-.>-'.(-
Shd. Anll Dlgglkor (Member Secretory
SETAA)

General Condluon.s:

CRZ/ RRZ clearance
obtaln, lf any: Not Applicable

Distance fr0m
Pmtected Areas /
Criticallv Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Saniav Gardhi National Park: ADDrox. 2.00 Km * NOC from Wild Life
Boaid is fvot Annlicable as per 6;al Notification reg. ESZ of SCNP
Dubtished bv MoEF & cc riho. s.o.3645 (E) dated-05/12l2016 as our
broiect sil.e'rs not atfected by the ESZ belt.

Category as per
schedule of EIA
Notlfication sheet

8 b (81)

Court cases pending
lf any Yes Details are given in Form 1 and 1A

Otler Relev"dnt
IDformatlons
Have you previously
submitted
Application onllne
on MOEF Webslte.

Ybs

Date of onllne
submission 16-08-2017

As Der MoEF & CC DotificahoD dated l413/2017 & OM dated l5/32018 & 16/32018 regardinq violahon, tlc
daiaqe assessment value is arrived at Rs. 13,48,00,000. PP to comply \a'ith SEIAA decision regarding
activi[ies to he ca[ied out for Euviro[meuLal restoration proqramme. The PP io consullation with Municipal
Comoration of Greater Mumhar authori[ies has towards EMFsubmitted proposal of deve]opmelrt of Carden/
Miv-awaki Forest and allied DuLlic civil works iE Chandivali and nearbv areas from rcmediation cost to !,!hich
Vdnicipal Comoratron has ilso aqreed to.'lherefore Laknq overall vi;rv, the PP may be suqqested Lhat Lhe
remediation cdst may be utilized bv hun ln consultation witi municipal corporation Lowards (a) social
loresh't/ mrvawals f6rest/ qarden develonment rn nruniciDal lands/Di&lic siaces to the extent ol about 600/0;
(b) layiig o( sewer line/ma"ins along municipal roads to tlie extent 6f aboui 2O%; (c) laying/ augmeDLalion of
stonn \,rater drdinage network along mudcipal roads to the extent of about 20%.

II PP to ensure that r,\,et well ofthe proposed STP should be highcr than inlet level of se1aer network of local
body.

III As aqreed, PP to provide STP for waste
to upload undertaking regarding this.

water trBatmelt for R-2 & R-18 in additiou to STP for sector R-12, PP

IV PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal
Coryoration

PP to su-bmit a ba[k guaran
implementation of the EMP
augmenlatron Plan.

tee of Rs. 13.48 C. to Maharashtra Pollutior Control Board towards effective
coDprisiDg remediahon pian and Natural and Coruunity Resource

VI PP to
body.

ensule tlat wet well of the proposed STP should be higher than inlet level of sewer network of local

VII As aqreed, PP to provide STP for was
to upload undertaking reqardinq thrs

te water treatruetrt for R-2 & R-18 in addiuon to STP for sector R-l2, PP

\,III PP to subrnit CER as applicable as per lulOEF & CC circular dated 1.5.2018 ill consulLalion with l\'lunicipal
Corporatiorr.

tx PP Shall com
vide F.No.22

plv with StaDdard EC conditions rnent.toned itr the Omce MemoranduD issued by MoEF & CC

"34/201&rA.trr dr.M.01.2019.

I E-$raste shall bedisposed througir Authorized ve[dor as per E-waste (Mauagement and Handliug) Rules,
2016.

II
Ihe OccuDancv Certi
sustainerl'availahilitg
treated water as pe;

frcaLe shall be rssued by the Local Plannino AuLhority to $e project ollly after ensuriug
of drinking water, connectrvlty of sewer line to the projecl srte and proper disposal ot

envilonmcntal norms

ThIs en\ironmental clearance is issued subiect to obtaininq NOC from Forestry & lvtld life angle including
.learance from the standmo committee ol fhe National Bdrd tor Wild life as ll applicable & this enl,lronment
clearance does IoL necessaiily rnrprres thaL Forcstr] & Wild lde clearance granled [o the project which will
be coNidered separatelv on merit.

III

PP has to abide bv the conditions stipulated by SEAC& SEIAAIv
Dosed
hould

ll uD
locil

The heig
FSVFAR ruev number before

woik. Plan approvin
bodv &
cordrnglavout

hriuld
apprcrrng
auLhority s
developme

pr0J

all e aclll rdaCO rce theth tinexlsl)n b ofarea con tructio[s shh chConstru gt, pro
sut uns thre same alore rhofnorms ul'the anb s s

em certint Lefica to sedocoullnen gna befor€& ac proppl
ct as theer a dm f ro the edalso ureeD5 ZOthe nl issibil pprovepropos png per itv

areaofn lan thP
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l,t
lf aDDlicable Consent for Establishment" shall be obtained tuom Maharashtra Pollution Control Board under
Air'aird Water Act aDrl a copy shall be submilted Lo Lhe E[viroDDent department before slart of aDy
constmction work at the site.

All required sanitary and h
be maintained throughout

ygienic measules should
the construction phase.

be in place before starting constructiot activities and Uo
VII

Adeouale drinkino water and sanitan facilities shordd be orovided Ior collsLruction wol'kers at the site.
Provision should 6e made for mobile toiLets. The 5ate disp;sal of wasLewater and soLd wasLes generated
du ng the construction phase should be ensured.

VIII

D( The solid waste generated should be
disrrosed off to the approved sites for

olouerlv collected and seqreaated. drv/hert solid waste should be
'land fl n)g atter recoveri"ng iecyclabl-e materral.

x
Disposal of muck durinq construcLion phase should nol create any adverse effecL orr lhe nerghbonng ,
conin]uniljes aud Lre diiirosed taking tie necessaty ptecautions fril genelal safety and health aspecls of
people, only in approved sites with the approval of competcDt authority.

xt Affangemelt shall be made that waste water and storD waLer do IIot get mjxed.

XII All lhe topsoil excavated durilg corctmction activities should be stored lor use in horticulture / landscape
development vdthin the proiect site.

xru Addihonal soLl for levelinq of the proposed sile sha.ll be generated withx tle srtes (to the extcnt possible) so
that natural drainaqe system of the area is protecled and improved.

xtv Greell B
species

ell Developmont shall he carried out considering CPCB guidelines iDciuding selectioll ofplant
and rn consultation with tbe local DFO/ Aqriculture Dept.

xv Soil and groutrd waLer samples wrll be tested !o ascertaill that there is no threat to gl'ound water quality by
Ieaching ofheaw Eetals and other toxic cortaminants.

x!'I
Constructiol spoils, includilg l]ituminous material and other hazardous ruaterials must not be allowed to
contamhate $,at€rcourses aid the dumpsites for such mate al must be secured so that they should not
leach into the ground water.

XVII Any lrazdrdous t^aste qeneral,ed durillq col6Llucliun phase should be disposed off as Der applicable nrles and
norms wrth nccessary approvals of the Maharashlra Pollution Control Board.

xvlII The diesel
contorm to

generator sets to be used durinq conslructiou phase should be low sulphur diesel type aud should
Tnvironments (Protecbon) Rules pr.escribed for ar and norse enission standdrds.

xIx The diesel required for opemting DG sets shall be stored in uaderground tanl$ and if required, clearalce
fronl concern authority shall be taken.

xx
Vehicles hired for bringing corstruchon material lo the site should be in good condition and should have a
polluLion check certifrc"aLe"and should conforD to applical)le air and noise-emission standards and should be
operated only during nonlreak hours.

)o(I
Ambient loise levels should conform to residelttial standards both during day and nrght. hlcremental
polluLioD loads oD the ar!biellt air and noise qudlih should be closely motritored duriirg conslLuctiofl phase.
Adequate measures should bc madc to reduc6 ambicnt air and noise leveL during cr-rnstruction phase, so as to
conform to tbe stiDulated standards bv CPCB/VPCB.

XXII
Fly ash sl)ould be used as buildinq Dralerial in the construction as per lhe provisiolrs oI Fly Ash Notification
oaseptember 1999 and amended"as on 2?th Auqusl, ?003. (The a6ove condrtion is applic;ble only if the
proiect site is located wilhin the l00Km ol Thermal Power Stations).

xxlu Ready Eixed concrete must be used in buildiB!l constmctiol

xxrv Storm watel contlol and its rc-use as per CGWB and BIS standards for various applications

xxv water demand dururg conslruction should be reduced by use of pre-mired concrete, cu ug agents alld otier
best practlces referled.

xxvl The groutrd water level and its quality should be Eoritored rogularly in consultatioD rvith Groutrd water
Authoriry.

xxtlI

The iJbtallatioo ol tbe Sewaqe Treatment Plart ISTP) should be certified by an independent expert and a
report in this rFqard shouldbe submitted to the MPCB and Environmert dppartment before the projecL is
coumissioned for operation. Discharqe of this unused t! eated affluent, if any should be discharye in the
sewer Line.Treated atfluent emanatrnq flom STP shall be recycled/refused to tIe nraximum erlcnt possible.
Discharoe of tiis unused treated afflueDt- if alrv should be discharue m the sewcr ]inc.TroatmcDt of 100%
qray wa"ter bv decenha[zed treatment should 6e done. Necessaryheasures should be made lo mitigatc t]c
odour problem frotlr STP.

xxvl Permission to draw gmund waL6r and construction of basoment if any shall be obtdined from the competent
AuthorrW pnor to constmcLion/oppla on of lhe proJect.

xxx Separatio[ of gray and black water should be dolle by the use of dual plum]iug line lor separatiotr of gray
and black water-

xxx Fixtures for showers, toilet flushinq and drinkirg should be of low flow erther l:y use of aelators or plessure
reducinq devices or sensor based conLrol.

xxxl Use of glass may be reduced up Lo 409; to reduce lhe electricity coDsumption and load oD air conditioDing. If
necessary, use high quality double glass with speciai reflective coabng in windows. A

]L]O I Roof should meel prescriptlve requi
lhermal insulation material Lo fu1611 !""tfillii#. 

r**y conservarior Buildiag coaet usyfff
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)offrtI

xlouv

Diesel Dower oenemtho seLs DroDosed as source of backuD Dower for elevaLors and colnmoD area
illumrn:tioD dirino ooeiation'ohdse should be of enclosed-tvre and conform to rules made under $e
Environment (Prot-ecion) Act,'1986. The heioht of slnck of DG sets should be equal to thP helght needed for
Lhe combined caDacitv of aU prooosed DG sels. Use low sulphur diesel. The location of l,he DG sels ruay be
dacrded rvith in ionsriltation with Mabarashtra Pollutron Cdntlol Board.

x)o
Noise should be conholled to ensure thal it does noL exceed the prescribed sLandards. Dudng nightlime the
noise levels measured at tJre boundary of tlre buildiDg sllall be reitricted Lo the permissiLle levels to comply
t^,rth the prevalent regulations.

)ofrvl Traf0c congestion near
avoided. Parking should

l]te enw and exil DoinLs fiom the roads adjoining tIe p!'oposed proiect site lnusL be
be fulli interna lizad and no pubLc space should De utilized.

Opaque rvall should meet prescriptive requir3melt as per
DroDoscd to be ma-odatorv for all air-conditioned sDaces w
by rise of appropriate tbe;mal insulatiotr material fu fulflll

Energy Conservation Buildinq Code, wlrich is
hile jIis aspirdl"ion for nou-air-condttioncd spaces
requirement,

)oo(v

xlo$Ifl The buildtrc should have adequate distance between them to a.llow movement of fresh air and passage of
mtural liqht, air and v€trtilatio!,
RequLar supewisioE of l]te above and o rer lneasures for monitoriDg
conshllctron phase, so as to avord drsturbance to t]re surroundings.

shouJd be in place ali through the)oo(x

xr
Under the Drovisions of Environrnent lProtect ion) Act, 1986, Ieoal acuon shdll be init raLed aqainst the projcct
propoDe!t if it was found Lhal consLruction of tIe project has beetr starLed wil,hout obtarring environmental
clearance.

XLI Six mo[thly modloring reports should be submi[ted lo tbe Regiolal otfic€ M0EF, Bhopat with copy to this
deparlment and MPCB.

XLII

XLIII
Wet qarbaqe should be trealed bv Orqanic Waste Converter and treated lr,aste (manure) sllould be utlized in
the eljstrn! prernises for gardening. And, no wet garbage will be disposed outside the premises. Local
auLhority shodd ensure this.

XLTV Local body should ensure that no occupation certification is issued prior to operatiotr of STP/MSW site etc
$rth due permission of MPCB.

A complete set of all the documents suhmitled to Deparfmelt should bc forwarded to the Local authority and
MPCB.xl-

XIVI ln the case of any chaDge(sl rn the scope of the project, the proiect would require a fresh appraisal by this
Depaftment.

XLVII A separale environment managdmeut oell wiLh qualiJied staff shail be set up for ioplementation of the
sbpulated environmental safeguards,

XLVIII
Sepalate funds shall be allocated for jrnp
item.wise brcaks-up. Thesc cost shall be
envircnruent protecbon measures shall n
reported Lo Llre MPCB & thrs departsneut

lernenLation of eDvironmental pl otectioll measures/EIllP along wll"b
mcluded as oart of the Drorect cost. The lunds eafmarked for the
ot be drvert6d [or othefpdrposes and year-wise expenditure should

XLIx

Ths Drorect manaoement shall advortrse at least ln two local newsDaDers widelv caculated in the reqion
arouird "the oroisci. one ofwhich shall be in the Marathi lanfluaqebf'tlre local cbncerned withtn sevein days of
issue of this Ieiter, informinq that the proiec[ has been accoideil environmental clearattce and copies of
clearance lctter are availabE with Lhe'Ma-bamshtra PolluLion CoDtrol Board and may also be seen at lvebsite
at http://ec.maharashtra. gov.in.

L
Proiect manaoeo€trt should submit half vearlv courolialce reports iu resDsct of Lhe stipulated prior
cnrironment Eleararce terms and conditions in hard & soft ctipies to the-MPCB & thts department, on I st
JuDe & lst December of each calendaryear

LI
A coDv of the clearaDce letter shall be sent bv DroDonent to the concemed MuniciDal Corporatron and thc
Iocaf NGo. rl anv. from whom suqqestions/rebiesprtatrons, rf anv, !!erc rcceived while processing the
proposal. The clLaratrce letter sh"aTl also be piI on [re website of Ihe Cornpanv b] the proponent.

LII

LI
The oroiect DroDoDent shall also submit srx monlhlv re
conditjtins iricltidinq results of monil-ored data (both in
Regional Office of liloEF, the respeclive Zonal Oflice o

rrorts on the status of c
'hard copies as well as
f CPCB and the SPCB.

omDliance of the stioulated EC
by;-mail) to the respectrve

The environmental statement for each fil1ancial year
su-bmitted by the project proponeltt to the concerned
Envilonmeni (Proteciiorl Rules, 1986, as amended s
comDany alonq wrth the status of compliance of EC c
Reqional officas of l"tbEF by e-mail

of the
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endino 3lst Nlarch rn Form-V as
state?ollutioD Contlol Boarrl as
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nditions
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Date
2027

Shd. Anll Dlgglkor
SEIAA)
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4. The environmetrtal cleamnce ls beinq issued without preiudice to the actlon ldtlated under EP Act or any
court case pending h the court of law arrd lt does not meari that proiect pmponent has not violated any
environmental laws in the past alld whatever decision under EP Act or of the Hon'ble court wlll be blnding on
the project propotrent. IIeDce Uds clearance does not give immutrity to tle pmject pmponent ln the case filed
against him, if any or acuon initiated under EP Act.
5. ln case of submission of false document and non-compliance of stipulatod conditlons, Authority/
Environment Department will revoke or suspend t-he Environment clearance witbout any intimation ard
initiate appmpriate legal actlon under Environmental Protection Act, 1986.
6. The Environment depadment reserves the right to add any stringent conditiotr or to revoke the clearance if
condiuons stipulated are not implemenled to tJre satisfaction of the department or for that matter, for any
otter admi[istrative reason.
7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by M0EF&CC Noufication dated 29th April, 2015.
8. In case of any deviation or a.lteradon in lhe proiect proposed from ttrose submitted to this department for
clearance, a fresh reference should be mado to the department to assess the adequacy of l.he conditlon(s)
lmposed and to Incorporate additlonal envlronmental protectlon rneasures requlred, if any.

9, The above stipulatlons would be enforced among others under tle Water (PrevenUon a.ud Control of
Pollution) AcL, 7974, t}le Air (Ptevention and Control of Pollution) Act, 1981, the Environment (Protecuon)
Act, 1986 and rules there under, Hazardous l,Vastes (Management and Handllng) Rules, 1989 and tts
amendments, the publtc Liablliw lDsuratrce Act, 1991 and its amendments.
10. Any appeal agalnst thls Envlrotrment clearance shall lie with the Natlonal Green Tribunal (Western Zone
Bench, Pune),New Administrative Buildlnq, lstFloor, D-, Winq, Opposlte Coutrcll Hall, Pune, lf preferred,
withtn 30 days as prescribed under Socuon 16 of the NationafGreen Trtbunal Act, 2010.

-"/-;<---,.,..-2..-

Shri, Antl Dtggikar (Member Secretary SEIAA)

t824

,./ -a' -?--.
--<a-

Shfi. Anll Dlgglkor (Member Secrctory
SETAA)

Copy to:
1. SHRI JOHNY JOSEPH, CHAIRMAN.SEIAA
2, SHRI UMAKANT DANGAT, CHAIRMAN.SEAC{

3. SHRI M.N,I.ADTANI, CHAIRMAN-SEAC-II

4. SHRI ANIL .D. KALE. CHAIRMAN SEAC.III

5. SECRETARY MOEF & CC

6. IA- DIVISION MOEF & CC

7. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI

8. REGIONAL OFFICE MOEF & CC NAGPUR

9. MUNICIPAL COMMISSIONER MUMBAI
10. MUNICIPAL COMMISSIONER NAVI MUMBAI

11. R.EGIONAL OFFICE IUPCB MUMBAI

12. RECIONAL OFFICE IUPCB NAVI MUMBAI

13. REGIONAL OFFICE MIDC ANDHERI

14. REGIONAL OFFICE IvIIDC KOPER KHAIRANE NAVI MUMBAI

15. MAHARASHTRA STATE ELECTRICIT}'DISTRIBUTION CO. LTD

16, COLLECTOR OFFICE MUMBAI

17. COLLECTOR OFFICE MUMBAi SUB-URBAN

SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEI A-
STATEM ENT-oOOOOO I 5 OO )

s EIAA- M N UTE S -OO O O O O 2 1 7 0
SErAA-EC-0000002023
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GOWRNMENT OFINDIA

c+trtE, s-{ G qtrErg qMc riarfrs
MIMSTRY OF EI.IYIRONMENT, T'ORESTS

&CLMATECHANGE

Iotegrated Regional Office
Ground Floor, East Wing
New Secretariat Building

Civil Lines, Nagpur - 440001
3.FdE <d E-mail: apccfcental-np-me@gov.in

F.No:EC-1 1 2ZRON/2020-NGPi I I 33 Dale:13.06.2022

To,

The Member Secretary, SEIAA,
Department of Environment,
Government of Maharashtra Room No.217,
2nd Floor, Mantralaya Annex, Mumbai-400032

Sub: Environmenlal clearance granted for residential and commercial development project of
M/s. Nahar Builders at Chandivali Farm Road, Chandivali, Andheri (E), Mumbai

Ref:
1. SEIAA, Maharashtra lefter no. SEIAA-EC-0000002023 dated 25.09.2019

2. PP letter dated 04.12.2021 for verification works canied out under remediation plan

and natural community resource augmentation plan

Sir,

I am directed to invite your kind attention on the above subject and lefters under

reference. Site inspection of construction project of M/s. Nahar Builders at Chandivali Farm

Road, Chandivali, Andheri (E), Mumbai has been canied out on 17.01.20221or verification of lhe

status of activities canied under remediatlon plan and natural community resource augmentation

plan proposed for obtaining environmental clearanoe for the residential and commerclal

development under MoEF&CC notification dated '14.03.2017. Detailed report is enclosed

herewith. Following observations were made during site inspection:

PP submitted 'Damage Control Plan, Remediation Plan and Natural And Community Resource

Augmentation Plan' for obEining environmental clearance under MoEF&cc Notification dated

14.03.2017, with financial outlay of Rs. 13.48 Crores for carrying out the works such as

development of Miyawaki planhtion over an area of 3.3 ha., laying of sewer lines along municipal

roads, laying/augmentation of storm water drainage network along the roads in consultatlon with

municipal corporation.

PP during the site inspection made a presentation on the works carried out w.r.t. Miyawaki

plantation and Augmentation of Nallah/Storm Water Drainage network and submitted

documents in support of expenditure made for the plantation. During the site inspection, it

was observed that both works Miyawaki plantation and Augmentation of Nallah/Storm Water

Drainage network were completed. As per the documents provided, an expenditure of

Rs.13, 62, 70,880/- was made on both works.

*

o
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